
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 07/09/2026

(2009) 04 AHC CK 0745

In the Allahabad High Court

Nanhkoo Chaudhary & Ors. APPELLANT

Vs

State of U.P.& Ors. RESPONDENT

Date of Decision : 17-04-2009

Acts Referred:

Citation : (2009) 04 AHC CK 0745

Hon'ble Judges : Chandramauli Kumar Prasad, CJ and Dilip Gupta, J

Final Decision : Disposed Of

Judgement

Dilip Gupta, J.

In this public interest litigation, prayer of the petitioners is to hold enquiry
against the Gram Pradhan of village Dighar in district Ballia.

It is the assertion of the petitioners that the District Magistrate, by order dated
15th of September 2007, directed for holding enquiry in terms of the U.P.
Panchayat Raj (Removal of Pradhans, UpPradhans and Members) Enquiry Rules,
1997 but till date, neither the enquiry report has been submitted nor final
decision taken.

Having heard Mr. Seemant Singh for petitioners, Standing Counsel for
respondents no. 1, 2 and 5, and Mr. Amit Mishra holding brief of Mr. Anuj Kumar,
counsel for respondent no.3, we deem it expedient that the enquiry as directed,
if already not concluded, be concluded by the authority concerned within a period
of three months from the date of receipt/production of a copy of this order.

We direct accordingly.

We make it clear that we have not expressed any opinion in regard to the claim
made by the petitioners and that shall be considered by the authority concerned
in accordance with law.

Petition stands disposed of with the direction aforesaid.
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